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f-ION'BLF SHRI M.R. ivIOftkNTV, MF\1 RF] (it 1E)lC1L) 

Shri \maranian Behera. aged about 42 years. Son of Maheswar 
Beliera, at preeilt \vorl.Jng as E.D.D.A, \Iangalpur Branch Post 
Office. Via-Amarda. I )ict-M avtirhha ............. \pp!icant 

By the Advocate(s) 	 Mr. B.S. Tripathy 

Union of India. represented through the Chief Postnaster 
(nral. (r:i ('jrch. l 'P )-B1mbanesvar. l)ist- Khitrda 
Superiiiendent ol Post 011ices. Mauvrbhan Division, At/ P0- 
Baripada- 757001, District-Mayurbhaiij. 
Prasanr Kumar Das. So late Purnananda Das, ViIl'P,O. 
Mangalpur, Via-Amarda., Dist-Mavurbhanj. 

Pespondent(s ) 

By the Advocate(s) - 	 Mr. A.K. Bose, 
Sr. Govt. Standing Counsel 

D,P. Dhalsemanta(For R-3) 
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2. TIK app1ieaii. has been orkin as LDDA 1aiigalpur. B.O. 

Sinc 07.09.1971. His pica is that considering his long years of 

service in the [)etar1nen1 the resnondent No. 1 & 2 should have piven 

ei!i1ae to hi t:p1en'e an( n!eteTT('d hini 	h' pod rf I )t- P?.  I 

I') the other cddit 

3. The P.oideijt in their e3unier 11a\ 	LIiLed that the 

apphicant; application for the post as duh examined b\ the 

recruiting autiioriP but he could not be selected tor the post because 

he was Licking in educational qualificaboll ol matn ci.i lation which is 

minimum educinonal civalification  required tor the posi. The I A. 

Counsel for the applicant admitted that the applicant did not posses 

minimum educational quaIitcation as prescribed fir the post He also 

could not proucc any instructjon issued by the Respondent 

Department that permitted 	Departmental candidates to be 

considered with relaxed educational standard. 

in view of the above facts and circumstances of the case this 

application fails. We order accordingly 
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1EMBER (JUDICL\.L) 

No costs. 
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